IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A,N0,723 of 1995,
Between ' Dated: 2,8.1995,
T.Satya Narayana Murthy s Applicant
And
1. The Director, Central Research Institute for Dryland Agricultur

(CRIDA), Santoshnagar, Hyd.

2. The Senior Administrative Qfficer, Central Research Institute
for Dryland Agriculture (CRIDA) Santoshnagar, Hyd.

3. The Director General, Indian Council of Agricultural Researcﬁ.
Krishi Bhavan, New Delhi. : ‘

eoe Respondents

Counsel for the Applicant : Sri. K.K.Chakravarthy

Counsel for the Respondents : Sri, N.R.Devaraj, Sr. CGSC.

CORAM:
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Hon'hle Mr. R.Rangarajan, Administrative Member
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Judgement

( As per Hon, Mr. R, Ragparajan, Member (Admn} )

Heard Sri K.K. Chakravarthy, learned counsel for
thefgﬁﬁizégﬁfftrﬁnd sri N.R. Devaraj, learned counsel
for the respondents . l
2. The applicant herein is a Senior Clerk in the
respondents® arganisation, He is in the occupation of
Type-B staff gquarters, 8~6 in the CRIDA residential
guarters, Santpsh Magar, with aPfect fram 1~-9-3985, It
is stated for the respbndents that Type B quarters is
equivalent to Type 11 quarters, It is submitted that
in accordance with the recommendation of the Iy Pay
Commission, the Government of I _dia, Ministry of Urban
Development (Directorate of Estates, New Delhi} preqﬁfﬁ}
cribed flat rate of licence fee in different types of
accommodation with effect Prom 1-6-1987: 3% )indicated
in oM No.i2035(1)/85 Pol.11{Vol.1I1) oé 1~6=1987

o “i.*‘zg‘j‘ - ' . )
("nnexure R—1)) thejstaff quarters at CRIDA in Santosh

J.
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Nagar uwere gotmcdnétructed'by CPUD, Hyderabad, In this
efder it was mentioned that occupants of T}pE—B guarters
more than ,

having living area of/26.5 Sg.m, and uptc 40 Sq.M, were
required ﬁc pay SLF at %.Bﬁ/- Def, ;ith'effeét from
1-7-1990, It is the casaﬁof thehrespandents thaé?ihe

living.araa of CRIDA Type-B{II) quarters is 28.48 Sqam.,
the occupants of such quarters including the applicant
had to pay SLF at the above rate. After checking up the

necessary records the Finance & Accounts Pept., of CRIDA
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vide Note dated 23-8-94 (Annexure R-6) opined that the
action of the office regarding fixing of the rate of SLF
for Type II, guarters on par with the Type I quarters, was
not correct and thsrefore the SLF for Type-II quarters may

be Pixed at Rs,60/~ p.m, from 1-6-1987 ,at fs,80/- pm from

'1—7-90 and at‘h,éﬁ/— pe.m, with effect from 1-7-83 in terms

of Government of India, Dte., of Estates, Neu Delhi snd

as per the directions given in CPUD letter.

3, The applicant stataes that the Type iI quarters (B type)
accupaéd by him is'having an area of only 26,5 Sq.m, and
not more than that. ‘Hnuever, by impugned office ordsr NG,
4—6(6)/91'EM3 dated 10-11-1994 the applicant was asked to

pay the mvised rate of SLF a3 per the ratss shown at page-9

. Bf the material papers. Aggrieved by the above the

applicant has filed this application praying for sstting
aside the impugned order dated 10-11-1994 as illegal and
improper and direct the respondents not torecover §LF
according to the revised rate of Rs.85/- p.m. as igentemplated
and enclosedas annexure to the—impﬁgned\nrderzggzscouer
SLF at the rate of Rse 47/~ pem, with effect Prom 1-7-1993
pnuards,
4,  The maein contention of the applicant is that Type-8
guarters (Type IE%BS stated by the respundepts)is only
having a living area of 26.5 S5g.m. and relying on the
licenée fee fo be leuied as pef GGVBﬁnment of India memo
SR.317,8~2 and SR.317.B-5 and GII(4) and (b) FR-45-A),
he submits that the living area of the house allotted to
! o by him
him is only 26,5 Sq.m. (H§ i3 )also stated/¥hat the
house was constructed under the crash pr ogramme in 1980,
5. . The réapondenta in their counter admitted thatrthé
occupants of tﬁe B8-Type (Type II) quarters having living

area more than 26,5 Sq.m, and upto 40 Sqg.m, were required
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pay SLF at Rs8,80/- p.m. with effect from 1.7.90,
Since the living area of CRIDA Type 8 (Type IT)
quarters is 28.4 sq.m. the occupants of the said
quarters (including the applicant) had to pay SLF
at ﬁhe above rate, It is 3180 the submission of the
reSpoﬁdents that the said Type 8 quarters are not

constructed under Crash Programme,

7. The quéstien now is whether the-Type-{%r
quarters are having.a living area of 26.5 sq.m. or

mofe and whether the said quarter was constructed under
Crash programme, . If it is Type-B quarter having a
living area of'only 26.5 sq.m.rand not more than that
then the applicant is entitled to pay §nly at the éld
rate, If the quarterg(jé:s, more than 26,5 sq.m. living

area then the applicant has to pay at the new rates

prescribed now, The question whether the house was

donstructed at crash programﬁe or not is to be decided
by Administration i.e, by R-1. If it is constrjcted
under Cr§sh Programme then the applicant is entitled

to éay'at khe old rate or at the rate fixed earlier for
such houses constructed under the crash programme,
Therdeciéion.in this regard whether the house is con-
structed under Crash programme or not can only be taken
by R-laon the basis of records and in consultation with

the CPWD authorities and hence his decision has to be

treated as final and binding,

8. The whole issue hinges on factual verification

of the facts as menfioned above, In view of this I feel
a direction has to be given to R-1 to verify the factual
position in consultation with CPWD authorities and take

a decision in regard to the levy of SLF at the prescribed

rates on the basis of the verification.
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9. In the result, the fellowing direction is

given:-

R-1 should check up the living area of the
guarters allotted to the applicant and 1f it is

| 26.5 sg.m. only then the applicaﬁt is entitled to

pay SLF at the Qld rates, If area is more than 26,5 sSg.m.
then the new rates are applicable. R-1 should also

check-up whgther the said quarter is COnstructed under

Crash programme or not. If constructed under Crash

programme then the rent is leviable only és per the

rates stipulated for such quarters construéted under

Crash programme,

190, If any recovery is made in excess of the rates
to be fixed as per the above direction, then the same

has to be refunded to the applicant,

id. The OA is ordered accordingly. No costs,

' ' ( R.,Rangarajan)
Member (Admn, )

_ }
. - ﬂ”j:’—-—lI 6%\ j\i}.
Pated August 2, 1995, Dy.Registrari{du )y

Dictated in open court,

sk/grh. -

Copy tot=

Cx Uk la gy i +e for
. The Tirector Central Research Institu
: Dryland Agria lture{CRIDAJ, Santashnagar,liyd.

2. The Senior Administrative OFficer,lentral B
Regearch Institute for Dryland Agrioalture(pRIDA)
S antoshnagar,Hyd.
3.  The Director General, Indian Cou@sil of agricultural
Resegrch,Xrishin Bhavan,New Delhi.
. Dne copy to Me. K.K.Chakravarthy, Advocate, CAT,Hyd,
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" {One copy to Mr.N.R,Devaraj,Sr, CG3C, CAT , Hyd.

One © py to Library}CAT,Hyd.
One spare CODRY.
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THPED BY CHECKED BY
COMPARED BY - APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
HYDERABAD BENCH AT HYDERABAD,

THE HON'BLE MR{JUSTICE V,NEELADRI RAO
VICE CHAIRMAN

N D

THE HON'BIE MR.R.RANGARAJTAN: { M(aDMN)

DATED —--224[53;-- 1995..

" GRDER7IUDGMENT:

M.A./R.A./C.A.NO,

) | in _ ,—.
QA.NOr ", }5} c‘> |
Ta.No. =~ “(W.PB. )

Admitged and Interim directions
issuefi.

"Alloyred,

Dispbsed of -with directiong.

[ S—

Disnfissed.
issed -as withdrawn

Digmissed for default

_Ofdered Rejected.

s

Na.order as to costs.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL': HYDERABAD BENCH
AT HYDERABAD

MA 896/35
in . i
0A_723/95, _ Dt. of Order:19-10-95,
TeS«N.Murthy, _
'YX Applicant
Vs, '

1¢ The Director, Central Research
Institute for Oryland Agriculturs,
(CRIDA), Santbshnagar, Hyderabad.

2, The Sr.Administrative Officser,
Central Research Ingtitute for
Oryland Agriculture (CRIDA),
Santoshnagar, Hydsrabad.

3. The Director Genersl, Indian >
Council of Agricultural Research,

Krishi Bhavan, New Deihi,
' ++s Respondents

Counsal for the Applicant : Shri K.K.Chakravarthy a -~

Counsel for the Respondents Shri N.R.Devaraj, ST.CGSC

CORAM:

.

THE HON'BLE SHRI RJRANGARAJAN : MEMBER {A)

(Order passed by Hon'ble Shri R.Rangarajan, Member (A) ).

This M.A. 19 fllad by the applicant to issue a dlractxnn

,fm .
to the Respundentslfu implement the orders in OA 723/95., the

orders in the O.A. has to be implimented on or before 31=1-1996,

The M.A. is ordered accordingly. No costs.,

(R.RANGARAZAN )

Dated: 19th October, 1995,
Dictated in Opan Court,

avl/ . /gh”ﬁ7lgﬁﬁdﬁ
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copy tot-
1. The Director, Central Research Institute for Dryland Agricultur
{(CRIDA), Santoshnagar, Hyd. '
L
2. The Sr. Administrative Officer, Central Research Institute for
Dryland Agriculture {(CRIDA), Santoshnagar, Hyd.
3. The Director General, Indian Council 66 Agricultural Research,
Krishi Bhavan, New Delhi, : ‘
‘4. One copy to Sri. K.K.Chakravarthy, advocate, CAT, Hyd.
5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd. |
7. One spare cCOpy.
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COMPARED BY , ARPTROVESD 7¢ﬁ

IN THE CENTRAL ADMINISTRATIVE TRIBIWAL
*»{YDEQAR ‘D BECH &T HYDERABAD,

- me ;&&4
HON'BLE MR. 2B ADFIINTS LTA-
. TIVE MEMEER.

orm ERATUDGEMENT ¢

' DATED': , ‘1‘ //“/ 1995,

M. AL /R AL 5NO. _?G{' 6/ay " /
- IN ’
é.-A.No. 7 2«37‘?1

©T.ALNO. ‘(v.PNO )

ADMYTTED AND INTERIM DIRECTIONS I=3UED,

ALLOWED.
S

_/prsposm OF WITH DIRECTIONS.

DISNIZSED.

MYSSED AS W¥THDRAWN.
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